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1mplementation oF Land RefOrms

+1251.SHRI RAMCHARAN 30HRA:

Willthc Ministcr of RURAL DEVELOPMENT bc plcascd to statc:

(3)WhCthCrthc Covcmmcnt ha、 aSscssed thc st試 厖 ofland reお rnns in valious Statcs:

(b)「f SO,thc dctails thcrcol Statc‐wisc,

(C)ヽVhCt!lcrthc Covcrnmcnt has gNcn any dicctions lor spccdy:mPlcmcntユ 10n ofiand rcお rm、

(d)ir s。 ,tllc dctans thcrcot ttd

(e)WhCthCr ulc Covcmmcllt has issued any guidclincs in this rcgard?

ANSWER
MINISTER OF STATE IN THE MINlSTRY OF RURAL DEVELOPMENT

(SHRIFACGAN S「 GヾH KULASTE)

(a)10(e):As pcr El16 18 and Enty 45 in thc State List'Land'is a Statc subJcct POWCrto cnactlaws

rcladng to`Land'vcsts in Lcgisiaturcs of Statcs

Provisions relating to 'Land' arc also contained in Article 239AA: Special Eovisions with
respect to Delhi; Article 37lA: Special provision with respect to Nagaland; Afticle 371G:

Sp€ciat provision with respect to Mizoiam; Fifth Schedule: Prcvisions as to Administration

and Control of Scheduled Areas and Scheduled Tribes; Sixth Schedule: Provisions as to

Adminishation of Tribal Arcas in Assam, Meghalaya, Tripura and Mizoram.

Each State has its own State-specific Revenue Laws to deal with 'Land' and its
administration.

States have been undetaking (and will continue to unde ake) State-specific Land Reforms

broadly in the following areas at the wisdom of the la\rmakers of the respective States

(Legislatures of the States):



(i) Ceiling on landholdings
- for equitable distribution of land

(ii) Distribution of Iand for agricultural purposes, residential purposes, cottage industries (to landless /
marginal and small farmers / village artisans...)

- liom land obtained from imposition ofceiling
- l'rom community land with G.am Sabha

- from land with Govemment

(iii) Abolition of lntermediary between thc State and the Tiller (iramindari Abolition)

- abolition of intermediary between the Slate and the tiller
- tenure rights to the tiller

with tansferable rights

withoul transferrable rights (inheritable)

lessee

govemment less,ee

(iv) Pre,rention of fiagmenlation of landholdings

(v) Consolidatior of landholdings

- consolidate fiagmented landholdings

- provide land for common/public requirements

(vi) Tenancy reforms

Therg is no c€ntral database as may contain information on all the state-specific Revenue Laws and all

the State-specific Land Reforms undertaken to date by th€ various States across the country.

There is immense diversity across the individual states in the country in respect of'land" the (state/s-

Specific) revenue laws, the socio-economic milieu in relation to .land,, the Ielevance / need /

approp aieness / desirability ofspecific land rcforms, etc.


